
IN THE CENTRAL PDMINISTRATIUE TRIBUNAL : HYDERABAD BENCH 

AT HYDERABAD 

O.A. No. 1555/93. 	 Dt. of Decision 	73.1.95, 

I R Krishnan 

¶15 

Union of India, 
rep, by its Secretary to Government, 

- 

The Engineer-in-Chief, 
Army Headquarters, 
Kashthiri House, 01-10 Post office, 
New Delhi, 

Chief' Engineer, 
Southern Command, 
Military Enginering Services(MES,,) 
PUNE, Maharashtre State. 

Applicant, 

Respondents. 

	
7!. 

Counsel for the Applicant 

Coun 551 for the Respondents 

Mr. N.Rama Mohan Rao 

Mr. N,U.Ramana, Addl.CGSC. 

CUR AM: 

THE HDN'BLE SHRI JUSTICE U. NEELADRI RAG 	UICE CHAIRMAN 

THE HDN'SLE SHRI R. RANGARA3AN : MEMBER (ADMN.) 

. .2 

U 



- 

O.A.No.1555/93 	 Ut. of decision:23.1.1995 

JUDGEIgENT 

.As per the. Hon'ble Justice Sri V.Neeladri Rao, V.C. 

Heard Sri N. Rams Ilohan Raó, learned counsel 

for the ra•iponderts. 

2. 	This OA was filed praying for quashing 'the order 

No.5(26)193 D(Lab), dt.289.1993 issued by R-1 by 

holding it as arbitrary, illegal and unsustainable and 
ror conseqUental snjunctiOn restraining the respondents 

from proceeding any further with the disciplinary pro- 

-ceedings pursuance to the above order, dt.28.9.93. 	/ 
7 

Sri N.V. Ramana, learned standing counsil for the 

respondents submitted that he was informed by letter 

No 9100140/TRK/73/E1LC, dt.17-1-95 that CE, SC, Pane 

by letter dt.5-1-95 informed the Chief Engineer, Hydarabad 

Zone that the disciplinary action against the applicant 

herein has been finalised by the Ilinistry of Defence 

exonerating him from all charges by their order, dt. 

30.12.94. 

Sri Rama't1oh6nrRad, iear.nëcLqounsel for the 

applicant submitted that he has no information in the  
H 

matter 	
- 

 
the 

A.nr4cnfC thtiJrLAi hasl betome ..irrructuous,_-Accord 

( R. Rangarajan ) 	 ( V. Neeldri Rao ) 
Nember (A) 	 Vice Chairman 

Dt.23-1-1995 	 1/ 
Upen Court Dictation 
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CHECKED BY 

Z4PPR6VED BY 

-- 	 ADMINISTRATIVE TR:2u1: 
HYDERABAD BENCH AT HYDEIAE.;D 

ThE HON'BLE MR .Jti.STICE V .NEELADRIPQ 

AND 

Ti:E HON'BLE MR.R.R GAp3jq 

DATEfl 	
I -19C 

•O,A.No. 

T.ANo. 	 (w.p. 

Adrnit4a and Interim directions 
jssued 

Aljed 

Dispose of with directions 
Dismiss d. 

Disraisse as Withdrawn 

Disn4sse for default. 
1 

•• pvTri 
NO order as to costs..\ 	

/ 




